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.dhsil·act of ~  Pruceedings of the OOUt/cit of Ihe GOrJerllor General of l"di", 
a8sembledfor Ute purpo!c of mIlking L .~ and Begulatiotl8 ullder tlte pro-
vision8 '!! the Act of Pa1'liament 24 ~ 25 ric., cnp. 6'1. 

The Council met at· Government House on Friday, the 6th December, 
1884. 

PRESENT: 

His Excellency the Viceroy and Governor Geneml of India, K.O., G.II.8.I., 
G.1I.I.B., pre8iding. 

His Honour the Lieutenant-Governor of Bengal. C.8.1., C.I.R. 
Bis Excellency the Oommander-in-Chief, G.C.D., C.I.B. 
The Hon'ble J. Gibbs, 0.8.1., C.l.E. 

Lieutenant-General the Hon'ble T. F. Wilson, O.B., C.I.B. 
The Hon'hle O. P. Ilbert, O.I.B. 
The Hon'ble Sir S. O. Bayley, K.C.8.I., C.I.B. 
The Hon'ble T. O. Hope, C.8.L, O.I.B. 
The Hon'ble Sir A. Colvin, 1[.0.)[.9. 

The Hon'ble Maharaja Luchmessur Singh. Bahadur, of Darbbanga. 
The Hon'ble J. W. Quinton. 
The Hon'ble R. Miller. 
The Hon'ble W. W. Hunter, LL.D., 0.8.1., O.I.B. 
The Hon'ble H. J. Reynolds. 
The Hou'ble Rao Saheb Vishvanath Narayan Mandlik, 0,81. 
The Hon'ble Pe&ri Mohan Mukerji. 

PiNCH MAHALs LA we BILL, 1884.. 

The Hon'ble Ma. ILuBT introduced the Bill to amencl tho law in foroe in 
the PAnch Malu$l" and moved that it be sent to the Government of Bombay 
for opinion. 

The Motion was put and agreed to. 

The Hon'ble lb. lLBBaT also mo1'ed that the Dill and Statement of 
Objects and Reasons be puh1isbp.4 in the BOfDIHJ, ~ Gaulle in 
Englisb and in luch othor languages ali the Local Government thinks fit. 

The Motion was put and agreed to. 
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rfARIFF AC'f, 1882, AMENDMEN'f BILL. 

Tbe Hon'bla SIR A. COLVIN moved for lea.ve to introduce a Bill 'to repeal 
part of section 60f the Indian Tariff Act, 1882. He said :-

It The Government of Madras recently submitted'a draft Bill to consolidate 
and amend the abkll.rl lo.w of the Fresidency of Madras for so.nction to its intro-
duction in 'the 10001 Legislative Council, and, on examination of its provisions, 
it was found that two clauses of one of its sections, imposing a. duty on liquor, 
were, u.s a.pplied to spirit, ultra "ires of, the local legislature, as the mode of 
fixing the excise-duty on spirit is determined by section 6 of the Indian Tariff 
Act, 1882. It WIUI also feared that the penultimate clause of the latter section, 
by keeping ,in force under the authority of the Governor General's Legislative 
Council an unexplored mass of law existing on the 16th March, 1882, might 
render other provisions of that Bill ultra oires. 

"'I'his in itself would make it necessary that legislation should be resortf·d 
to in the Oouncil of the Governor General, in order to prevent the Madras Bill 
from being declared invalid; and as, moreover, section 6 of the Tariff Act must 
seriously hamper any local legislature contemplating legislation like that pro-
posed by the Ma.dms Government, it is proposed to repeal that section, leaving 
it to the Local Governments to deal with the mode of ~ n  the duties of excise 
on spirit, under the other enactments locally in foroe, subject, so far as any 
discretion is allowed to them by those enactments, to the general executive con-
trol of the Government of India.. 

co The present Bill has accordingly been prepa.red. It repeals section 6 of 
the Truift' Act, eX(''ept the 108t clause amending section 1 of Act XVI of 1868, 
which Act ill etill in force." 

'1'he 'Motion \\"08 put and agreed to. 

CARlHAGE OF PASSENGERS ~  SEA ~. 

'lhe Jion'ble MB. lLBKlLT moved for leave to illtroduce a Bill to amend 
Act II of 1860, relatilig to the cnrringe ofpa88engen by sea. He snid :-

co Act 11 of 1660 contains provisions for the relief and maintenance of 
dist.reued and shipwrecked emigrant-pa.saengen, and for forwarding them 
to their destination when left without their consent at places other than that to 
whicb they are bound. The Act W08 passed under the special authority of an 
Act of Parliament called • The P&.88engera· Act, J8M,' and it required that 
authority, ' ~ it operatH in parts of the world beyond the limits of British 
India. The PaSllengen' Act, 18G6, empowered the "Indian legislature' to 
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applied the "Passengers' A.ct., 1850, to ~ . n 'Vl}ln.gos w\.\.'\\\:n ~ . 
EOrls, and it naturally named M ports of destinatiou those places to wluch 
at that time emigration took place from British India. But sinoo 1860 
tho number of places to which emigmtion takes placo from British India 
has ul.l'gely increased, and the consequence is that there are a number of 
emigrant-voyages to which the provisions of that Act are not applicahle. That 
is one defect of the Act. Another defect is that the Act speaks of a ptlS80nger 
finding himself, without any neglect or fault of his OWD, within some colonial or 
foreign port or place other than that at which he may have contracted to land. 
But the Indian emigrant does not as a rule contract with the owner or oharterer 
or master of a vessel to be carried to any particular p1nce. In all cascs falling 
under the present emigration law, what happens is that the contract is made 
by the reoruiter with the emigration agent for the colony importing labour. 
'l'horefore, strictly speaking, the InCian emigrant cannot be brought under 
the provisions of the Act. Both these defects were brought to light in n. 
case which reoently occurred, and the object of the Bill is to remove them. 
Tho Act which it is proposed to amend is a short onc, and it will probably 
be found the most convenient CO\l1'8e' to ,repeal the Act and to re-enact it witb 
the necessary modifications." 

The Motion was put and agreed to. 

TRANSFER OF PROPERTY ACT, 1882, AMENDMENT BILL. 
The Hon'hie Ma. ILDEltT also moved that the Hon'ble PAliri Mohan 

Mukerji be added to the Select Oommittee on tbe Dill to omrnd the 'l'rall8[er 
of Property Act, 1882. 

The Motion 'Was put and agreed to, 

KHOJA SUCCESSION DILL. 
The Hon'ble Mil. ILBB&T also moved that the Hon'hle Rao 8nheb Vi8hva-

nath Narayan Mandlik be added to the 8elet..-l C'AmUDittoo on the BiU to aDltlnd 
and define the law of Testamentary and Intestate SUooeMWn to Khoju. 

The Motion 11'D8 put and agreed to. 
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At the conclusion of the business before the Legislative Council His Excel-
lency THE Pm£BlDENT made the following remarks :-

" Defore this Council adjourns to this day fortnight, this being the last meet-
ing of the OOllncil during my tenure of oHice as Viceroy and Governor General 
of India., I am anxious to a.vail myself of the opportunity to express my very 
sincere thanks to the members of this Lflgislative Council, both PMt and 
present, for the very valuable assistance which they ha.ve at all times given to 
the Government of India in connection with the Bills which have been brought 
before the Council. I very fully and deeply recognise the value of their ser-
vioes in that respect, and I also beg to tender to them my personal acknow-
1edgments for the aid which I ha.ve ever received from them in the consider-
ation and discussion of the questions whicb have engaged the attention of this 
L ~ Council. 

U I may mention that, in accord.a.nce with the usual practice, members of 
the·Legislative Oouncil will be permitted to be present when the new Viceroy 
takes his seat. Lord Dufferin arrives here on Saturday afternoon, the 
18th insta.nt,-the arrangements Cor his reception will be duly notified in the 
Oazette,-a.nd the members of this Council who may be present to receive him 
will follow him into this room, where he will take his sent." 

Tho Oounoil adjourned to Friday, tlle 19th December. 1884. 

FORT WILLIAlI; t 
TAe 9tlt DeotHnber, 1884. ~ 

D. FITZPATRICK, 
Secretarv 10 the GovertJment of Iadi(J, 

LegiBlatifH! Deparlnuml • 
• 




